NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL \

I ST e L 7

OA 156/2005 _ z.

Mr. P.N. Jatti, counsel Ior appllcant

- Mr. Tej Prakash Sharma, Counsgel for
- respondents. .’ S .

On the request of the learned couns elZior
the  applicant, let the matter be listed )‘ir”
hearing on 6.10.2005 on which date no further

acljournment will be grantecd on .any account.

MEMBEP (J:

QA No.156/2005.

©6.10.2005. \
Mr. P. N. Jatti counsel for the applicant.' -
Mr. Tej Prakash Sharma counsel for tl"
respondents.

Heard Ledln@d Counsel for the parties. AL
this stage, Learhed counsel for the applicant
wants to withdraw this OA as he submits that
the applicant haJ\aleady made representation
before the appropriate authorities and he will

pursua that remedy. Accordingly, the OA 1s

cdismissed as withdrawn. ( %

(M. L. CHAUHAN)
JUDICIAL MEMBER




